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ALAM): (8) to (C). Tht exports of Poly",,­
ViIcoaa blended yam and fabrics are al­
lowed on O.G.L basis. and thare •• no 
huldlee in reapect at the Export PolicY for 
these items. Aa:ording to the figures main­
tained by the Synthetic & Rayon Textiles 
Export PIornotion Council, the exports of 
Polyester .. Viscose blended fabrics have 
increased from 1.91 CIOresln 1986-87 to As. 
832croresln 1988-89 and that the exports of 
Synthetic Blended Yam (including Polyea-

"l-

ter-Viscose) have increased from a level of 
RI. 1.35 crores in 1986-87 )0 Rs. 48.79 
crorea in 1988-89. A number of Procedural 
simplifications have atready bean made and 
further prooedurat improvements are being 
made on a continuing basis. 

(Ettglish} 

Pe .. leld. Residues In Apples 

-939. SHRI K. RAMACHANDRA 
REDDY: Will the Minister of HEALTH AND 
FAMilY WELFARE be pleased tQ state: 

~} whethe,Gov_rnment are aware that 
apples are heavily contaminated by pesti­
cides in the United States of America and 
Maxieo which cannot be washed and thus 
pose a serious danger to human health, 
especially of children; 

(b) whether the results of studies on 
pesticide residues conducted over the last 
ten to fifteen years by the Indian Council Of 
Agricultural Research also show stmilarfind .. 
ings, n·so, the details thereof? 

(c) whether aoyprosecutions have been 
launched anywhore in India under the Pre­
vention Adulteration Act. 1954 the Insecti­
cides A£1, 1968 or the Consumer Protection 
Ad, 1986, for exceeding permissible pre­
scribed limits of pesticide residues; and 

(d) if.,. the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (KUMARI SAROJ KHAPARDE): 
(8) the Government has seen the preIS 
reports on alleged con amination of apples 
with pesticides in the United States of Amer­
ica and Chile. 

(b) The results of studies on pesticide 
residues conducted over the last 10 to 15 
years by the Indian Council of Agricultural 
Research, have revealed that in majority of 
samples, residue levels are below the maxi .. 
mum prescribed limit. 

(c) and (d). Samples analysed by all the 
States except Assam during the period 1984 
and 1987 for presence of pesticide residues 
were found to have pesticide residues within 

I 

the prescribed limit and hence no prosecu-
tion has been launched under the provisions 
of Prevention of Food Adulteration Act, 1954. 
In the State of Assam, 4 samples of wheat 
seed were found adulterated and appropri­
atecorrectiv8 measures have been taken by 
the Government of Assam to ensure the 
same was not used for human consumption. 

There is no report of prosecution under 
the Insecticide Act. 1968 or the Consumer 
Protection Act, 1986. 

Export of Shoddy Woollen Blankets 

'·940. DR. T. KAlPANA DEVI: Will the 
Minister of TEXTILES be pleased to state: 

(a) whether the exports of shoddey 
woolten blankets have come down from Rs. 
12 erores to Rs. 2 crores in the recent years; 

(b) if so, the reasons therefor; and-

(c) the steps being taken by Govern­
ment to improve the export of shoddy blan­
kets? 

THE MINISTER OF STATE IN THE 
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MINISTRY OF TEXTILES (SHRI RAFIOUE 
Al.AM): <a> to (c). The exports of shoddy 
woolen blankets, which decreased from As. ' 

; 

4 crorein 1985-88 to As. 1.40 crore in 1986· 
87; have again picked up and reached a 
level of As. 3.70crorein 1988-89.lntrderto 
improve the exports of shoddy woOlen btan­
keta, Govetnn't8fl.bave1ak8tt 88Y8fat m_-. 
ures such as sanction'bt ccs on ... exports, 
permitting impoftofraw.-ol andivntheticl 
MlOIan regs under 0Ct4,~ and\ IrRpert of 
wooIIenmachl,*~wlhOD,,=dulyi 
promoting its axp0rt8 thmQgh ian in 
internation8tfairs-.Q s"~_to~~ 
organised by the WoCit'a Wo.u.n.6cpo;t 
Promotion Council ate .... 

Recogn~n of IIflSH .,.. .... 

*941. PROf. PARAG CHAlIHA: ,.WiII 
the Minister of ijEAL TH ANI!) fAMll Y 
WELFARE be pleased."',.: 

(a) whether Membarof Royal Society of'" 
.¥ 

Hospitals. london (MASH) 11 • recognised 
degree in India for practising ~fIoPathy; and 

(b) if not, the reasoftafor which MRSH 
(London) degree holders are baing allowed 
to practise in the oountry? 

THE MINISTER OF S~jE IN THE 
MINISTRY OF HEAlTH AND FAMilY 
WELFARE (KUMARI SARoJKHAPARDE): 
(a) No, Sir. 

(b) Under the provisions of the Indian 
Medicat Council Ad, 1956, no person other 
than a medical practitioner, enrolled on a 
Stat. Medical Resider can practise medi .. 

cine in any State. Any person contravening 
this provision is liable to be punished under 
the provisions of this Act. 

EPF of National Textile Corporation 
(WBABO) Employ_ 

·942. SHRt ATISH CHANDRA SINGH: 

• • 
Will the Minister of LABOUR be pie .... to 
state: 

(a) Whether a large amount of provident 
fund contrbJtions of the workers and.tatt of 
dlfarent mIs undertt- management of tile 
National Textlle ~ (WBABO) Ud., 
·0aIcuIa is in~arrea,. and has not been 
deoostr*' with the appropr .... authorities; . 

.(b) if" the __ thereOf; and ' 

.~) the ~~ Ie ~ taken in. 
this r8QMI? 

THE '~PUTY~WtNrsTE'R. IN THE 
MINISTRY ~,~ ANa 'DEPUTY 
MINISTER IN THi MINISTRY OF pARLIA­
MeHTAR~~~FAtAS. (SHAI RADHAK-
"~~ANUAlV~,:(a)~~). prdingto 
the infotn;talfon avail_ from NrC, 18 mUla 
under M NatiOnal .:textile Corpoqation 
<YIBA80) lid., Calcutta ware in ar18" of 
provident 1JJnd contribution of wortuM'I an .. . 
staff amounting to -As. p_77.10 lakhs a8 on 
31.3.1989. besides Rs. 368.81 lakhs due as . 
employers' share. 

lo) The mat1er has been brought to the 
notice of th_ Minfatry o~ Textiles, 80 as to try 
and obtain payment of these dues. 

Hornoeopathlc College. 

*943.. SHRI MULLAPPAlL Y RAMA­
CHANDRAN: Will the Minister of HEAlTH 
AND FAMll YWElFARE be pleased to atata: 

(a) the number of homoaopathic medi­
cal colleges functioning in the country , Stat. 
wise; 

(b) whett\er Union Government provide 
financial assistance to the homoeopathic 
medical collages; if so. the details thereof; 

(c) whether inspections have been made 
during the last the five years to assess 


